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of the Arms Act, 1959. [Placed in 
Library See No. LT--52S!69]. 

(2) A copy of the Indian Forest Service 
(Pay) Amendment Rules, 1969, 
published in Notification No. G. C. 
R. 770 in Gazette of India dated 
the 15th March. 1969. under sub-
section (2) of section 3 of the All 
India Services Act, 1951 [Placed in 
Library. See No. LT--526!69j. 

MESSAGE FROM RAJY A SABHA 

SECRETAR Y; Sir. I have to report 
the following message received from the 
Secretary of Rajya Sabha ; 

"In accordance with the provisions of 
rule 127 of the Rules of Procedure and 
Cond uct of Business in the Rajya Sabha, 
I am directed to inform the Lok Sabha 
thai the Rajya Sabha. at its sitting held 
on the 26th March 1969 •• greed without 
any amendment to the Customs 
(Amendment) Bill, 1969, which was 
passed by the Lok Sabha at its sitting 
held on the 22nd March, 1969 

PRESIDENT'S ASSENT TO BILL 

SECRETARY; Sir. I also lay on Ihe 
Table the Appropriation (Vote on Account) 
Bill, 1969, passed by the Houses of Parlia-
ment during the current session and assen· 
ted to by the Presidenl siDce a report was 
last made to tbe House OD tbe 21st March, 
1969. 

1':.55 hR. 

ESTIMATES COMMITTEE 

SenlltJ-seco.d Report 

SHRI P. VENKATASUBBAIAH (Nan-
dyal) : I be, to preseDt the $eventy.second 
Report or the Estimates Committee On the 
Ministry or Health and Family Plannilll and 

Home Affairs) 
Works, Housing and Urban Devlopment 
(Department or Works, Housing and Urban 
Development)--Department or Printing and 
Stationery (Stationery Wins). 

12.55 1 brs_ 

DEMANDS FOR GRANTS-Contd. 

MInistry or Home Arrairs--Contd. 

MR. SPEAKER: The House will 
continue the discussion On the Demands 
for the Grants of the Home Ministry. 
Shri Randhir Singh may continue his speech. 
I request him to finish quickly so that 
others will get a chance; he has already 
taken seven minutes. 

12.55, bu. 

[ MR. DEPUTY-SPEAKER in the Chair] 
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MR. DEPUTY-SPEAKER : You have 
taken five minutes now. 

SHRI RANDHIR SINGH: May I 
take a few minutes more 1 You are in a 
hurry. 

MR. DEPUTY SPEAKER He may 
ccntinue after lunch. 

13.0S hr •• 

The Lok Sabhu adjourned for Lunch rill 
Fourteen of rhe Cluck. 

The Lok Sabha r,,-assembled after Lunch 
ar five minures past Fourreen of rhe Clock. 

[MR. DEPUTY-SPEAKER In rhe Chair] 

DEMANDS FOR GRANTS--Conrd. 

Mlnlltry of Home Arralrs--Conrd. 

MR. DEPUTY·SPEAKER : Silri Ran-
dhir Singh_ He should ronc1ude in two 
minutes. He has taken 17 minute. already. 

SHRI S. M. BANERJEE (Kaupur) : Sir, 
no taxi is available. 

MR. DEPUTY-SPEAKER: How i. it 
relevant now 1 

SHRI S. M. BANERJEE: That i •. one 
reason why members are not able to come 
on time. 
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/ SHRI S. A. DANGE (Bombay Central 
South): It is not very difficult to enume-
rate all the evils from which our country 
is suffering under the benign rule or 
especiallay the two Ministers sitting opposite 
to me particularly my friend Shri Morarji 
Desai who wields the finance portfolio of 
the country and my friend Shri Y. B. 
Chavan who wields the dandll to IUpport 
that order. As to the picture, it is very 
clear. The ruling party itself is sufferinl 
from so many evils. And it knows them 
very well. So I need not enumerate them. 
Even a whip caonot be obeyed in order In 

pilot through a Bill agreed to by the party 
itself. That is the kind of absenteeism or 
absentee landlurdism which t ~ ruling party 
whishes to continue in this country. 

As regards other things, the State 
Governments run by the Congress have LO 
fight agdinst the' Central Government run 
by the Coogress. This was not the picture 
twenty years ago, and it is really time that 
all of us should think why we have con e to 
such a pass. Of course, they are doing 
their own thinking, but since the Congress 
Party rules this country, it is also our busi-
ness to think as to why this is happening. 
And when things crack up instead of follow-
ing a democratic procedure, they take recou-
rse to Governor's power ond then topple 
Ministries through the Governors which 
again are toppled down by some other 
people. What kind of order are they bui-
lding ? I do not understand it. They are 
utillising the Governmental and constituti-
onal power to retain the make-up of an 
order that they have built and also to 
prevent its breakdown. But when it breaks 
down in a democratic way, then they slash 
down the democratic order by the most 
undemocratic use of their constitutional 
power. Why is this happening? 

I do not want to enumerate all the trou-
bles that are already there before the House 
and everybody has spoken about them. 
Take for example, their behaviour with 
resard to their own employees. Any diplo-
mat worth his salt would think that his 
secretariat at least should be loyal to him. 
But the Government employees are bandied 
about from place to place; assurances are 
Biven and they are not carried out. Let 
alone Government employees; take even 
that supreme ultimate power, that is, the 
police; dilcontent is found amonl tbeir ranka 
also and I think about seven hundred or 
eight hundred victims are still roaminl! in 
the streels. So, whit kind of policy are they 
followinl!7 I do not quite know. 

The Home Ministry is the essence of 
power in one sense just as the Finange 
Miniatry ia the essence of financial and 
economic: power In another sense. Though 
I do not lay that the other Ministries may 
001 share in Is the sins, in any case, these 
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[Shri S. A. Dange] 

two particularly deserve the attention of 
this House and the country. 

When solutions are proposed, why do 
they resist them? There are any number 
of grievances. Ever my hon. friend from 
Har}ana that inimitable province or State 
from which followed the wonderful phrase 
that the Home Minister had coined, namely 
'Aya Ram and 'Gaya Ram'. has spoken ab-
Ollt them. There are regional d'sparities. 
All these regions are being Governed by the 
Congress. Why does one region find .teslf 
in difficulty against another region or again· 
st the centre? Haryana comes round and 
says certain things. then Himachal Pradesh 
comes round and SlyS certain things; my 
han. friend Randhir Singh has enumerated 
all of them; I do not. therefore, want to 
spend my time on them. Take even Goa. 
lt is such a 501111 thing. It has remained 
a Union Territory Why can Goa not bec-
ome a State? Why can Manipur not become 
a State? Why can Himachal Pradesh not 
become a State 1 What is it that frightens 
Government from giving one additional Gov-
ernor? After all they should enjoy it, 
because the more the number of Governors, 
the merrier the 'how. There may be One 
Governor and a little Assembly with a little 
more power in all these places. They are 
producing money and they are viable. What 
is viability? Shri Y. B. Chavan knows 
very well that at one time Maharashtra was 
declared as a non-viable area and. therefore, 
it could not becume a separale State. I do 
not know whelher my hon friend Y. B. 
Chavan okayed it at that time or not; in 
any case, he was for. a bilingual' State first 
aDd then he fortunatelr came over to a 
unilingual State; later on . .1 . do not know 
what his position now is; for, having got 
that and having found himself in difficulty, 
I do not know what he will say now. He 
once want to the length of supporlinl the 
Shiva Sena at the beginning. Later no ... 

SHRI ANANTRAO PATIL (Ahmedna-
pr) : That is wrong. (interruptions) 

SHR[ S. A. DANGE.: ... the two great 
Ministers were found to be tbe fastest runn-
en in the city of Bombay when the Shiva 

Sena was pursuing them. But at that time, 
this was th' position. I do n0t know; later 
on, they might have changed their views. 
lt is quite possible. Blit in any case, when 
it was a question of fighting the communi,ts 
or figtlting the working class, or fighting Shri 
Krishna Menon, the Shiv. Sena was a 
nd ~ u  ally; but when the latter turned 

against them ...... 

SHRI P. VENKATASUBBAIAH (Nan-
d),al) : It i& the creatioD of my han. friend's 
party. They have put up Shiva Sena as 
their creation. It is DaDge's sallstha. 

SHRI S. A. DANGE : The Home Mini-
ster would not agree with my hem. friend. 
Let him please refer .t to the Home n ~t r  

Many of the slogam written by the 
Shiva Sena are against me. So. he cannot 
say that. The first statement that was over 
issued hy the Shiva Sena was against one 
part)' and not theirs. Let them remember 
that. Shri Chavan wanted my han. friends 
opposite to understand the political and 
inner urges of the Marathi people which 
expre>sed themselves in the Shiva Sena. 
though it mi ght of the fascist type. This 
was the thing that they were pleading. 

What I was pointing out was this. Why 
are these contradictions taking p'ace in 8 

party which once was vcr) healthy? I 
remember that in 1937 the point made by 
the Congress about the Governors when 
they were to take over Ministries. Mah lima 
Gandhi insistej that Governor shall ab de 
by the advice of the Ministers, 'and on that 
ground they refused to take power. Now, 
they have taken the place of the British 
Viceroy at the Central and they want to cha-
nge the position, from a democratic position 
to an undemocratic position, that the 
Governor now shall be supreme because the 
Viceroy is either Shri Y. B. Chavan or some 
body else; by 'Viceroy' I mean the content 
of power; the content of power of the 
viceroyalty is in the bands of the Home 

n ~tr  Therefore. the most democratit; 
print;iple of 1937 is given a go-by. Wby 
should this happen? Let me spend a few 
minutes on this question. Why are the 
structures breakiDIL down and on what islues? 
The' eS8eDt:e of the conflict is now between 
.the SralCS and the Centre in the area of 
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what is called Centre-State relations. And 
this is happening on two counts, namely 
finance and police. Take, for instance, 
the incident at Durgapur or the incidents at 
other places. What question do they raise? 
The Centre wants to put its Central police 
force in the domain of a State power in 
which they have got their own law and order 
police force. Why should there be a para. 
Ilel force in a State? Why should the Cen· 
tre insist on that? From what does it arise? 
Why do they, for example, want to put the 
U. P. police in Bengal or the Bengal police 
in Maharashtra or the Maharashtra police 
in Tamil Nadu or the Tamil Nadu police or 
the Malabar police in Punjab and so on? 
The reason is that they want the people of 
the States to feel that they are being suppr-
essed by the police force of another State. 
If the UP police force attack the Bengal 
people in Calcutta, what would it lead to? It 
would I,ad to the feeling that the U. P. police 
is bad and they are sending their police there, 
and the Bengal police is very good, thoul\h 
the police ·of every State may be the same. 
This is the old tactic of sending the Malabar 
battalion of the Army or the Marathi Batt-
alion of the Army in each others areas. At 
one time. when Master Tara Singh was fast-
ing and there was danger of his dying and 
an upheavel taking place in Punjab, the 
finest soldiers from the Marathi battalions 
and the Gurkha battalions were sent over 
to curb that possibility of a disorder, This 
mentality of relying upon the contradictions 
between the people or the police forces or 
the military forces or tbe classes of two 
different regions in order to preserve law and 
order ultimately leads to rivalries and the 
worst envies inside this country and enables 
these gentlemen to retain their power. The-
refore, the essence of tbe conflict on police 
count arises from tbat reason. 

Tben I come to finance. After twenty 
years of development, two spberes of finan-
cial development have arisen. One is the 
IIrowth of monopoly. monopolistic industry 
and bankina, controlled b) the Finance 
Ministry from tbe Centre. The otber is in 
tbe States, wbicb are left with small spberes 
of finance in wbicb tbey can tax tbei r own 
peasants, small Indera aQd so OJl, and ma-
IJHC u tbey like. Today tlae induatrialists 
wbo bave Iprunll up at tbe local level, real· 

onal level ~a  that the financial power should 
not be onlv in the hands of the Centre, 
Therefore, . the concentration of monopoly 
finance must be disintegrated. decentralised 
and the gains of monopol) and all capital 
development should be shared. Therefore, 
from the States also such demands are 
rising. 

One reason for this conflict lies in the 
capitalist development and in the excessive 
concentration of financial power at the 
Centre. which is used in order to build up 
the mODopolies, and that is why when the 
conflict came into the open it became known 
as Chandrasekhar versus Morarji Desai. 
What was the essence of that conflict? The 
essence of that conflict was that today fina-
nce is monopolisticall). bureaucratically 
controlled from the Centre which inhibits 
the development of the regional forces. 

Therefore, the demand for decentralised 
finance is certainly a demand which is just-
ified and I hope the Home Ministry will 
move in that direction. Because of tech-
nological reaSODS, economy cannot be decent-
ralised iD a capitalistic country which Deeds 
a high rate of development; so, the all· 
India development plan will have to be cent· 
ralised. But then the question is excessive 
concentration of bureaucratic and monopoli-
stic finance in the hands of the Centre lead 
iDS to the .tarvalion of the r ~ t u  ambiti-
ons of tbe region remains, Therefore. the 
cooflict is arising. So, if you do not reso-
lve the Centre-State finance question. it 
will ultimately lead to stasnation and confl-
ict of the worst !,Ype, both in the economic 
sphere of development and re6cctmg itself 
in rhe political spbere. 

Therefore, my submission is that the 
proposal of Shri Namboodiripad for establ· 
ishins a Council of States in order to dis-
cuss these matters sbould be conlidered. Of 
course, I do not lay that all the DOD-
Congress Government demand I Ibould 
be supported by the non-Conllrell parties 
aod all the Ceotral demands Gould 
be opposed. Because, suppose we try to 
decentralise the Central flnaoce. What II 
there common between the Madb)la Pradesh 
Ministry led by tbe Raja Mata or Shrl D.P. 
Misra and the Wesl Benpl MinIstry led by 
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Shri Aj)y Mukerjee and Shri Jyoti BlSU? 
On the question of finan::. if we decentra-
lise finance and share it with them, the 
share of the finance of nigher order in 
Madhya Pradesh will be used, I do not 
know for what, may be used by the Home 
Minister thore for suppressing the minorities 
and if the Minister belongs to a particular 
party there having views, sa~  of the Jan 
Sangh or any other type, it may lead to one 
development; the same fiance in the hands 
of a Finance Minister like Shri AjDY Muke-
rjee in Bengal, assisted by the other parties. 
may lead to another development. So. 
making common Cduse with anyone is not 
our viewpoint nor is it the main viewpoint, 
that all non-Congress Ministries should 
combine to conf,ont the congress Minis'.ry t 
the Centre. Non-Congress Ministeries that 

were there in many of the States like Mad-
hya Pradesh. Har)an, or some other States 
arc birds of the same feather with the 
Congress t ~ are like the Congress Minis-
try at the Centre. 

Therefore, it is a question of democratic 
alignment on the question of finance, as 
against bureaucratic alignment on the ques-
tion of finance; the democratic financial 
powers. the financial affairs. of the States. 
being discussed democratically and applied 
and spent democratically, as against the 

. monopolistic capitalism, the monopolistic 
pulls and pressures at the Centre. which 
control the whole national economy in a 
bureaucratic way. This is the real evil 
and the real cause for the financial scandal 
that is there, for the financial discrepancy 
that is there and hence the demand and 
urge from the States for decentralisation of 
finance. 

Another reason is, when the various 
capitalist parties in the country stll1'ted mov-
inll about for sharinll the development, they 
thousht that agriculture is a minor thing 
and what should be Centrally controlled is 
industry and monopoly finance. Therefore, 
all tbe major taxes and all that were kept at 
the Contre and small little Iph:res lik agric-
ulture, land revenue, were given to the 
States. Now tbe capitalist financier bas 
de>eloped agriculture and larle-scale alric-
ulture hu come into being. Shri Chavu'. 

province or my own province in an e"ample 
of it; Punjab is ano:her example of it: so 
also Andhra. So, when they rose up from 
low levels to high, the big capitalist financi-
ers started taking interest in tractors, oil 
engines and so on to improve agriculture. 1 
am not decrying that development. But. 
then, the conflict is not always healthy. 
Those gentleillen themselves want to build 
up capitalist finance, capitalist farming on 
the basis of higher technique or by grabbing 
land and pUlling down the wages of the 
landless labour or the ~r peasant. 
In such a conflict, we cenainly cannot 
stand by the side of those regional or State 
Governments who want to fight with the 
Centre to get more share only in order to 
develop clpitalism in agriculture, in order 
to beat the agricultural labour or the work-
ing class. Therefore, it is not a question of 
siding with everything tbat the State demands 
in order to weaken the Centre. It is not a 
question of weakening the Centre or streng-
thening the Centre because in a modern 
capitalist State, the Centre has to remain 
and in a federation like this. of multi-lin-
gual States, there has to be the Centre 
which does not lead to the development of 
converting a federal Constitution into a 
confederal Constitution. In a confederacy 
of warring States. perhaps, Andhra against 
its OWn parlli in Telengana or Andhra a,aln-
st Maharashtra or Maharashtra against 
ad ~a Pradesh or a\l that, when the 

queslion of sharing the Centre's finances. 
the total accumulated wealth and the pro-
duce of the country, will come, the various 
regions will start fighting among themselves. 
The regional disparity is enhanced by mono-
poly development tborugh regional disparity 
is also inberited from the past. To overcome 
tbat haa been inponibte for the Centre. 
Why ? 11 is because the Centre has a\lowed 
itself to be dictated by the Birlas and the 
7S monopoly houscs. Therefore, High finan-
ce flows Calcutta and Bombay in spite 
of tbe fact that the two places have lot the 
hilhest concentration of industry and capital. 
Wby does finance flow there ? Why taxation 
is made like that ? Wby is petrol duty 
unnccenarily raised ? Is there any rcason ? 
If you wero to reduce the price per barrel 
of imported crude-owe are pa, in. 8 cenlS 
more tban what Japan and Pakistan pa) -)OU 

would not have been required to raise tbe 
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petrol duty and hara., these bus-wal .. and 
taxi-walas and make them 110 on strike. 

You see this international relationship 
in the matter of prico. You are paying more 
price per barrel of imported crude than 
what Pakistln and Japan are paying to the 
same foreign companies. Why does not the 
Finance Minister or the Home Minister take 
up the question within their own spheres 
to see that this discriminatIOn against the 
whole countrv and its transport operators 
is stopped an-d no more duty is imposed 
here and the price of per barrel of Impocted 
crude is brought down? I do not want to 
bother you with figures. They arc with me 
here, We pay 136 cents to the oil companies 
and 128 'Jr so is paid by Pakistanis Do 
you know this'? why is it not being chan-
ged ? It is because the pull of the oil mono-
polies with the Fiflance Minister is so great 
that he cannot deny their demands. He will 
pay their price and make us pay duty here 
and that duty will altac{ even my han friend 
from Ha,"yana wh ... n he puts an oi pump 
in his rarm. r~ farm IS in danger. Whf ? 
It is bccaus" uf the duty. AnJ it is because 
they surrcnuer to the oil companil.!s. You 
gentlemen of the Congress party who have 
the Illdjority arc surrendering to them ? ~ 

don't you resist when s""eones ay "I will 
ru Ie this way or I resign". You shou Id have 
thelguts to, say. "Plcase go; the country can 
do without either present dictators or would 
be dictators." The Finance Minister has not 
I'ot the guts and the vision to see the prob-
km, Therefore, there is total confusion, St.lte 
agaDist State.p'\rty against pary. theirown men 
against their own mrn. Governors agaInst 
elected Assemblies. and all this is happe· 
ning because they observe one principle, 
that is, the principle of the thieves' t ~n  
that all of them will support the monopohes 
and if the monopolies fight, then those who 
have the biggest pull among their own party, 
that monopoly Wtll win and others have to 
resile. What is the race 7 Whetbrr Birlas 
will have No. 1 or Tatas will have No. J. 
This is the race. On tbal basis will be, deci-
ded whether Mithapur project will be 
sanctioned or not. 11' Sirl .. pull says, "Don 'I 
sanction", Tatas put! says, "Please unction". 
Then the whole Ministry lOCI runninl about 
to rind shelter behiDd the techoical report 
of the particular scheme. Do they apply 

such standards to hundred and one other 
such schemes 7 They don't. In that race, 
the), lay their own services at the disposal 
of the monopolies. In order to make win 
either the pious Birlas with their Hindu tem-
ples or Tatas with their charity--they race up 
und down. This country is subjected to this 
because of one reason and that is that you 
arc in the service of the monopolies and, 
therefore, even the small entrepreneurl, the 
middle entrepreneurs, even in your own 
party, have to quarrel. Even agriculturists 
voting with the Congress have come to 
quarrel. Ultimately there is no other solu-
tion, and we who come up as democratic 
forces in the Slates are bound to clash with 
you. Why not ? 

Mr. Jyoti Basu is a Home Minister. Mr, 
Chavan is also a Home Minister. Who is 
superior 7 Mr Jyoti Basu is superior be-
cause he stands on the sde of the working 
masses. So long, in Durgapur, in the mininll 
area, the police supported the INTUC union', 
the police supported the mine-owners, the 

n ~ n rs who would not even translate 
the Wage Board's award into, practice; so 
long not one of thorn was arrested. When 
the minees' union protested, hundreds of 
them were arres!ed Why 7 Now Mr. Jyoti 
Bam. as the Home Minister. standing on 
the side of miners will not allow the police 
to be u<cd in order to beat the miners and 
save the mine-owners. But you, a8 the Home 
Minister at the Centre, in the service of the 
monpolists. tried to send them the Central 
Reserve Police. Armed police. U. P. Police, 
security force To do what ? Why do th. 
two police forces of the same country 
clash? That was because you put your poli-
ce against the workers and we put our police 
in defence of the workers and we arc going 
to do it. The essence or the whole relatlon, 
the essence of the whole system i. that a 
monopoly of the capitalist order is built hy 
the Finance Minister and a terrorist regime 
against the working cia .. in rovour of the 
capitalists is built by the Home Minister. 
That i. the essence or the conn,ct. 

SHRI ATAL BIHAR 1 VAJPAYEE (Bal-
rampur) : Durlapur is a State project. There 
It no monopoly." (/nterrupIlOn) 

SHRI S.A. DANOS : Monopoly finance 
il ulin. OU/'l8pur to dilll'upt itl produt:Uon. 
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~t do you know ahou', it ? (Interruptions) 
I know you arc r ad~ to purchase them 
cheaper "",hen they go in losses anu you arc 
helping by their mismanagement. That also 
I know. 

SHRIONKARLAL BOHRA (Chi'tor-
garh) : Is he sneaking on Finance Ministry's 
demands or Home Ministry's demands 

SHRI S A. DANG!: : It is a joint 
conspiracy between Ilome nnd Finance 
One cannot IlHHC without the other. 

'loll 1lI'i!'l't n~  ~  '3''1TU:m 

~t~  arr!", srit '1'J"Qif oem;;rcr il' 'Jt B t:J;'fo 
~  ~~  I '3"ii'r :;'ltfcr Of,! ;;[1 'fiT 'ffl'f 

f.TIn ~ I ·it :;'lrf'l Of,! "t ~ ~  'for 
~  'for 'liT7'f -- 'liT;f ~  ~ I HT ~s 

stiT ~ ;; ~  ~ ? 

SHRI S. A. DANGE : Even if that word 
is there, it only means, not of that Slate. I 
do not know if he ha, meJ that. Mayhe. 
you may be saying frolll the ncv. s-:lgcncy 
report, I do not know.! interruptions) Nobody 
would call it foreign, especially a police 
belonging to U. P., on the Gangetic plains; 
how can it he called foreign 'I Whether he 
has called it or not, I do not know. Hut it 
cannot be called ·foreii'n'. It belongs to the 
same countr}. Even if we shoot each other, 
~ shoot with our own bu'lets. What I want 

to say is that you should not have all the 
bullets. That is all. The trouble is this. You 
want to retain all the bullet. in the hands 
of the Governors. Please allow the elected 
assemblies, the democratic people, also to 
have some of them in order to counteract 
the conspiracies of these Governors who 
are your people. After all, your Governor 
exercises hio own hrains. In fact, Governors 
are appointed af,er they lose that commo-
dity, Whon there is nothinl else for tbe 
men to do any thinl any where, they are 
senl as Governors. Here I do nol mean !be 
incumbent you might be sending for Wost 
IleDpl. He may be an amiable mlD, with 
braI •• ; yOII' lllilbt 'be Mlldial bim. Ido DOt 
know ••• 

SHRI S. M. JOSHI (poona): I thought 
you were making a point .. 

SlIRI S. A. DANGE : I wa, nllt making 
any rcf!.:rencc to any rumour or \\ hispl.!fC 
about the Governor for West Ikngal . 

SHRI BAL RAJ MADHOK (South 
Delhi) : That is a suggesti,lIl. 

SHRI S. A. DANGE : Maybe, for the 
first time, thele Illay be a change in sending 
an intelligent man for West Bengal. I do 
not know. I am not condemning all Gover-
nors as unintelligent men. But generally 
the policy followed is this. When a man 
is not found useful anywhere, you send him 
as Governor .. (Intd ruplivn) 

SHRI BAL RAJ MADHOK : As a 
fellclw traveller, he may be intelligent ... 

SHRI S. A. DANG!:: In the ~an  

of West Bengal and Keral llIa\5CS, they 
Illight be. 

TilE MINISTER OF HOME AH'A1RS 
(SHRI Y. H, "HAY AN) : Now you deserve 
to be a Governor. 

SHRI S. A. DANGE : That shows how 
hone less he has become In maintaining his 
position. If I am a Gmernor, even an 
unintelligent one. in the company o\" the 
Governments of West Bengal and Kerala. 
I think, I will do better than what ~ arc 
doing at the Centre. In any case, that is 
nOt the point. The point, i. this. Will the 
Home Minister accept the proposal of 
establisbing and recommending to the Presi-
dent the establishment of a Council ? I do 
DOt want to register many grievances. My 
central grievance is this, lhat monopoly 
rule should be destroyed along with the 
police power and all that power which they 
are using to support it. That should not 
bo used. lbat i. all; that is a simple point,' 
·As reprd. the illustration why should I 
spend time 00 livinl iIIustr!ltion ? They 

. know tbat very well. The debales in tbe 
Workilll Committee end Parliameatary 

. Board of tile Coo,1'0811Brty which leak 
OIIIt aDd·whicb allPOlr in tbe Press, are 
CIIOUlb material. Enoush side-tracking is 
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done. And. the one question which my hon. 
friend Shri Y:tshwantrao Chovan said here, 
the mClillcnt he came. was thIS ,What diJ he 
say? It is p,)«iblc, he might have forgu-
lko. It was the . Princes' We heard then 
about th.: Princes, about the Privy Purses of 
the Princes and the wholl.: country was 
whi:-;tJing with that problem. But. do we hear 
anything a ~t it now? No. Th.:y arc ~ 

pens in 'iide-tracking things At that time 
c .... t:rybo.iy though! that something is coming, 
he;.:au'ic thl.:Y ta ~d of Princes, Prince'" and 
princes alone. Nnw, the prin..:cs themselves 
are running several of thl!st:: Ministries, apart 
1'1'0 •• 1 what ministries arc run by them at 
the Centre, Here it is a different matter. 
I dllll'! think the Aviali,m Minister is 
(lrp0""cd to having his sU ~S abolished. I 
dan't know hCC:lLI'\C, he is already in the 
air: so he doc..:; not mind about his ar~ 

thly e"tales fie (.':an arfllrd to be philoso-
phic:". Sir. But, look at Ihis thir.g The 
princes 1I11cslion has now vanished comp-
Ietel) and now when one Rajamata ha<; 
dished thcT11 in M:Hlhya Pradesh again noW 
they arc thinking or wh·lt to do. There is a 
princes group inside them. They say if 
you touch U'i we arc out. And then what 
happens If they are out? The Congress be-
comes, minority ! ·-"'Iod what happ :nc;; to this 
side? Then of course they will enjoy the 
joke here also. Not that immediately the 
picture of our side will be so good. I don't 
say that. But, we will be better than 
you. That I can assure you. Because. 
m} idea and slogan is that if some 
of the nice gentlemen in the Congress. as 
they have broken away in Bengal or in other 
plact!s, come over to the opposition side. we 
can really from a Centre-left coali!ion Govern 
ment. I don't say socialist government or 
communist government, But they may not be 
willing for that. What we are thinking about 
is a democratic government. In fact, I am 
saying, if they want to have a solution for 
all these problems, to solve all tbese contra· 
Jictions. they themselves should propose, 
for the sake of this country. re·formation of 
a Government which will be based on the 
left and democratic force a in Delbi. But 
they never think that, unless they are for-
ced by some fight or agitation or sherao or 
something else. Now, IIherao i. somcthi .... 
Somebody here IUlIICllcd 'make tbcm iJIc-
pi', What i. leasl in tbi. counlQl loda,y j. 

alsD a qU.;"tiOil. Ev;:n as.king minimum wage 
is illegal. You immedia!clv turn him out. 
So. what is legal ? J don't know. And. if 
gherao is illegal. I cannot help it. It is a 
traditional weapon and gives some results; 
not always good results, but sometimes it 
does give good results. It shoulJ not be 
illcgalised. My submission to him is. please 
give up all this ambition of side-tracktng 
things by proposing this movement or that 
movement. Please remember the Princes 
again. What about their estates '! What 
about their lands? I had been to the state 
of one M. P. here; I went recently. Thou-
sand~ of acres of forcsl lands arc given on 
a nominal rent of Rs. 100 or R s. 10 or 
Rs. 1,000 and the possessor is making merry 
with those forest lands and making merry 
with a forest or contro\'ersy arising in 
Madhya Pradesh in which the Deputy HOOle 
Minister is also sharing. Why are forests 
given? Because either she was a princess or 
something like that Why '! Nowhere it is 
done like that. The national wealth is being 
squandered and it is heing kept in the hands 
of these princes or their survivers. They 
shed their names perhaps. But they retain 
I he economic power and that power militates 
against tile growth of real economy in this 
country. The power of the monopolies you 
have built up militates.gainst real democracy, 
The power of the furces you arc using agai-
nst democracy militates against the develop-
ment of the country. Therefore. my appeal 
is this--they arc all beyond appeals now--
namely, not to deal in this commodity of 
side-tracking. The princes question is now 
tn the back row. Now the question is of 
Centre versus States. Then the State Police 
\ ersus Central Police, My submission would 
be this: Please call a conference or all these 
State Ministers. Even on planning they 
cannot come to an agreement-whether it 
should be on tbe basi s of population or on 
what. There is no principle. and the Plan 
Itself i. subject to monopoly pulls, lndu&lry 
IDeS wbere industry already exist •. 

I bavc no lime and I sball be conc:ludinll 
,00II, Take tbe recent incident in Madbya 
Prad.b, A bill house of the Birlu.-they arc 
alway. bauntinl you and the) arc bound to 
MUDt you..wa. refunded octroi duty of 
ICVCrallallb. of rupee.. The man I. just 
0\ItIidC tile boundary or tbe tOWD wbcre he 
__._'11, When duty w.. charpd to him 
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by the Government, the legal head of the 
Department advised that the duty be refun-
ded. That came out in the proceedings of 
the Assembly. That Legal Adviser of the 
Government was in the pay. as legal adviser 
and retained by the Birlas. This was admitted 
on the Floor of the Madh)a Pradesh Assem-
bly. What steps have you takel} to fire that 
Legal Adviser or to fire that Ministry or to 
fire Mr. Birla for using these methods in 
order to get several Inkhs ? Have )OU done 
it ? Instead of doing that· ... 

SHRI S. M. JOSHI: If they fire Birla, it 
will backfire on them. 

SHRI S. A. DANGE: It will front-fire. 
Why do you say a~ r  ? Birlas have 
said that heads will roll if they touch them. 

SHRI Y. B. CHAVAN : He was the 
Advocate General of the SVD Government. 

SHRI S. A. DAGNE : Your gentry, Rai-
mata Rani Vijaya Raje Scindia is your 
gentry, not ours. 

So, sir, this is one grievance. Why did 
not the Home Minister interfere? Why did 
not the Law Minister interfere ? Because, 

ists, Left Communists, Lefts in the Left 
Communist Party and Rights in the Right 
Communist Party. It is very unfortunate that 
he is not able to keep his house in order. 
He is not in India or Bombay. He is outside 
India. This great leader made a passing lefe-
rence to Shiv Sena. I was expecting an anal-
ysis of Shiv Sena from Shri Dange who is a 
representative from Bombay. But Shri Dange 
does not know the composition of Shiv Sena. 
I always criticise Shiv Sen a because I do 
not agree with its objective or functioning. 
I do not justify their action. But Shri Dange 
is angry with Shiv Sen a because Shiv Sena 
has thrown him out from Bombay labour 
unions. The Communists and SSP are no 
more with the labour movement in Bombay 
That is why Shri Dange gets angry with 
Shiv Sena When the city of Bombay W2S 

being burnt or raided, where was thi s repre-
sentative from Bombay? Where was he at 
that time ? Nobody from the Communist 
Party or from the SSP came out of their 
house and went to the streets and tried to 
pacify the people. I challenge Shri Dange 
and his Party. If they have any hold in the 
labour areas in Bo;nbay, let him fight the 
election in Bombay. I challenge even Shri 
George Fernandes. When the Bombay city 
was burnt down, these people were iOlliga-
ting workers to go on strike. That was their 
patriotism. 

they are tied down to them. If )OU want He made a reference to Shri Chavan 
to save this country, then that tie-up will saying that Shri Chavan was associated with 
have to be broken and if that cannot be the Shiv Sena. This was not only a wrong 
broken, then this Go,eenment will be brokeny:/approach but a IIross injustice to Shri Cha-

/" van. It was Shri ~ an who first openly 
SHRI ANANTRAO PATIL ~ d condemned the Shiv Sena; he not onl) con-

nagar) : Mr. Deputy Speaker, Sir. I havc demned It, but called it a fascist organis-
to thank you for giving me an rtun t~ ation which will harm the cause of Mahar-
to speak immediately after Shri Dange spoke. ashtrians. But I may say that this conde-
Being a senior politician and Parliamentarian mnallon of Shiv Sena or calling it a fascist 
from Maharashtra, I was expecting somethinll organisation or banning it will not solve tbe 
better and something else from Shri Dange. . basic problem. 
But unfortunately, Shri Dange dis; ppointed 
not only me, but the whole House. I was 
thinking to myself: What ia wronll with Sbrl 
Danlle ? He is not the Danae of 1946 or 
1952 or 1967. Something is wronll with Shri 
Daage. It might not be due to bis physical 
aliment. dut due to l0III0 politic'a' ail-
ment. His Communist Party la. dislntelr-
atcd Party, more dilintearated tbaD' the 
CODlress Party. There are Riaht Commun-

The basic problem to be solved, on 
which tbe Sbiv Scna was founded. its aim 
and object. still remains there. The Shiv 
Sena was founded because they wanted to 
give employment to the Maharashtrian peo-
ple. That ",as tbe limited objective of the 
Shiv Scna. But as tbey failed to secure this 
objective, they tbougbt it better to act witb 
some political motivation raisina up some 
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issues by which they could gain strength. 
Thus they got this border dispute between 
Maharashtra and Mysore as a political issue 
by which they could get strength in Mahara. 
shtra. 

In the Bomby municipal elections, the 
Shiv Sena secured Quite a good number of 
seats. The Communist Party and the Samy· 
ukt Socialist Party u ~ not. 

SHRI KAMESWAR SINGH (Khagaria): 
So he agrees with the Shiv Sena. 

SHRI ANANTRAO PATlL : No, J do 
not. I do not justify their action. But I am 
going to expose the mistake and blunder 
Committed by his party. 

This Question of unemployment in Mah-
arashtra for the Maharashtrians is a very 
serious one. We cannot ignore it. The House 
will be surprised to know that every day 
about 3,000 people come to Bombay from 
outside--that is, 1000 families per day-for 
bread. Out of these 3,000, nearly 2050 bel. 
ong to outside of Maharashtra. To give 
them shelter, drinking water and sanitation 
facilities. is the responsibilit) of the Bombay 
Mun:cpal Corporation and the Maharashtra 
Governrr.ent. 

It is all very nice to say that Bombay 
belongs to the whole country and not to 
Maharashtra alone. But if an educated une-
mployed man from Maharashtra sa)s 'Bom-
bay City belongs to me first. then to Maha-
rashtra State and then to the country', I do 
not think he is very wrong. Thi> young man 
from Bombay or Maharaahtra has not got 
emplo)ment in any of the industries in and 
around Bomba). 

By way of example. J will quote from 
the latest issue of the MahQf'(l$htra Timls 
(dated yesterday. 27-3-69) where a survey 
made by the Labour Department of Maha-
rashtra says that durin!! the lalt two yean 
in the area between Thana and Delapur. 
out of 4.000 persons employed, only 300 
arc Maharashtri.nl. Even from d:.rwan 
(ple-koeper) riabt up to the, cxC(;utiYe. 
.11 are oon·Maharasbtrian.... This is the 
basic problem wblcb caDDOI . be solved by 

only condemning the Shiv Sen a or giving il 
galis. The problem is not going 10 be solved 
Ihat way. When out of 4.000 only 300 Moh· 
arashlrians are employed the younger gene-
ration is not going to to'erate this state of 
affairs. Even in the case of the 50 gate-kee-
pers recruited, only one was taken locally. 

The local people were given an aSsur-
ance by induslriealists that their men would 
be taken into employment on the basis of 
priority. 5,000 a ~s have gone out of 
their occupation of agriculture because the 
lands were taken o_er by the industrialists. 
But nobody is absorbed in the ind ustries. 
This is the problem which has given rise to 
the Shiv Sena. If we all the political parties. 
the State Government and the Cen!ral GOY-
ernment are not going to pay attention to it 
and do what is needed, I am afraid this 
problem is going to grow more serious day 
by day. 

The other thing is about the boundary 
dispute between MaharR shtra and Mysore. 
The Shiv Sen a started an agitation on this 
issue But the political parties in Mahar .. -
htra and Mysore are not prepared to say 
anythinc or do an) thing about it at Ihe pre-
sent juncture. The Mahajan Commission 
report is there. 

SHRI S. M. JOSHI : Where is it 1 

SHRI ANANTRAO PAT1L : Put in cold 
storage. 

It is the most absurd recommendation 
made by a Commission without any princ· 
iple. with all sorts of d s r an ~ in it. If 
the Central Government arc not lIoinll 10 

take any step for tbe implementation of Ihe 
some of tbe recommendations which are 
acceptable to both Maharashtra aDd Myaore. 
Why should Ibis sort of climale be allowed 
to continue 1 Durin8 the ast thirteen years, 
people in tilll border areas are suffering (rom 
SO mao)' hardships such as lack of educat· 
ional facililie., alricultural developmenl, etc. 
The Central Government is nol tlkina any 
initiative al present and some people. some 
parties and eVlln some Memben of the 
Governmenl arc enjoyin, what is happeninll 
and tbe Home Minister i. belDIl hil on both 
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side,. I urge on the Prime Minister and the 
Deputy Prime Mini;ter to take the lead and 
ask the Chief Ministers of Mysore and Mah-
arashtra to it together and find out areas 
of agreement along with Mr. Nijalingappa 
and Mr. Chavan. People are tired and frus-
tr<lti')n is s.:tting in. It is this fru<;tration 
which gives" handl, to Shiva Sena a n~ 

the Maharashtrian people. The Sampllran 
Maharashtra S:lIniti', mpDorters Mr. Dange 
an I Mr. S. M . .Ios!1i did not utter a single 
word "hollt it. I was expecting something 
from Dangc when he spoke. He could not 
spcaloo: because that party i ... already cracked 
and he did not want it to crack further. 

About the UPSC I want to say only one 
thing Let them have examinations in Hindi. 
or English or the regional language But th.! 
Commission gives publicity only through the 
hig Lnglish newspapers Many ~ s a['C 

co ning up in thl: nni areas. Wh) nn~ t 

Ihcy I-'ive advcrti ... c:ncnts in the regional 
langllages published in the district. This is an 
n u~~  to the young men receiving educa-

tion in rural areas and it shoulL! be rellle-
died. 

SHRI S. A. DANGE : I want to make 
a request to the Home Minister through you. 
Long ago he had prorni,ed" Government 
solution to Bolgaum-Maharashtra problem. 
In the concluding speech of this dehate. I 
request him to put that solution before the 
House. 

SHRI EBRAHIM SULAIMAN SAlT 
(Kozhikodc): Mr. ut ~ Speaker. Sir. I 
rise to participJle in the discussions on the 
demands of the Home Ministry. I am beh-
olden to you for the opportunity given to 
me. It is a matter of grave concern that the 
Home Ministry has to a large extent failed 
to maintlin peace in the country or give 
a:curit) to the people. In the opening para-
graph of the report of the Home Ministry, 
it i. Slid that the duty of the ministry is 
malnl) to identify and remove the 
cauSes of friction--communal. n u ~t  and 
rcaional. But the fact is that thi\ Ministry 
haa aucteeded in neither' identif) inll nor 
removing the cames of friction On tbe other 
lIand matters atand •• aravated today. 

Before I 80 into the questioD of COmm-
unal riot 1 and the cobStqucnt fecllnl of 

insecurity. by the higgest minority in the 
country. namely. Muslims, I should like to 
deal hriefly with two other very prcS'ing 
and important prohlems which arc causing 
anxiety. 

f'irstly, Sir, 
relations 1 would 

regarding Centre State 
demand of the Horne 

MinistlY not to have a ri!!id view of thing'!. 
in view 01 the ,-=hungcd situatiun and try 
honestly to understand and appreciate the 
opposite point of view without attributing 
motives. In this connection t ~ reported 
of the Prime Ministl.!r Shrimati Indira Gall-
dhi. to convene. a conference of the Congress 
and the non-C )ngrcss Chief Minil\tcrs is a 
slep in the right direction. The Celltre Il1l"t 
also take a n~r us attitude towards lhe 
solution of the problems fadng thl! Sta·c-; 
by financing their develop nenl plans which 
will go a long way in rcdllcing foreh.m depc-
Jen,;c and solving the unemployment plO-

hlcm It must not be forgotten that many 
States carn a ver) large amount of foreign 
exchange and their claims for a proper share 
in the same cannot be ignored. I feel that 
the establishment of State Councils, as sugg .. 
ested by the Chief Minister of Kerala. will 
go a long way to resolve many problems 
that figure frequently in day-to day admini-
stration. I feel that this suggestlun needs 
very serious consideration. 

Sir. Ihe language problem can be 
solved only by goodwill and by creating 
an atmosphere of mutual confidence. 
It would be extremely unwise to 
force Hindi on unwilling people because it 
will ruin all the dreams of national integra-
tion. Unfortunately. the attitude of the 
Hindi.speaking friends has not been such 
that would remove the fears of domination 
of a section of poople through the language. 
H Engli.h continues to be the link language 
until Hindi comes to be accepted by all 
people of the north and the south, not only 
friction could be a\loided but equal oppor-
tunities could lie luaranteed to all section, 
of the people in the country. 

At tliis juncture, I canDOt but deprtcate 
the unjust and unfair treatment meted out 
to the Urdulllnilulae by the Governlllcot. 
forleUiol its cultural herltate aDd also i.n-
orinl ihat'lt is the symbol of national unity. 
Several lIiatoriesl memoranda ha"e been 
piCHli!ied'lIbd ubtltftlad*INllds lIl"e been 
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made to give Urdu its rightful place but 
this just and democratic demand has not 
been so far conceded. 

Sir, now coming to the' problem of riots 
and the c.:onscquc.:nt inset UI it)' I llIust 
empha.ise here that I am deeply shocked at 
Ihe fc(()city and frequency of the communal 
riots. I feci ashamed to point out that bec'-
lI<.,C of these Mu,>lim killing and n~ rt d 

plan to cripple them c(.;onomically, not only 
(he integrity and T)I ogres'i of the country is 
at stake but our image aho stands tarnIShed 
throughuut the world and particularly in 
Ihe Middle East, and Ihis was felt hy me 
personally during Ill) rCi,;cnt ViSit 10 the 
Middle East. 

Sir, in the recent limes, communal riots 
have taken place at Cuttack, Halrampur, 
VcravaJ. Titagarh, Pupri. Agra, Indore and 
Huhli and in man)' other places. At all these 
places, the ri.lt, have been planned and 
orglniscd and the Mll<;lim, have been suh.i-
cctcd to all sorts of atrocities and they have 
been economically crippled and Ihrown on 
the streets, having lost eve, ything. their ,hops 
and their hO!l1l.!s (Aither h:lvin:; h :C'l burnt 
or looted. At Veraval, in addition to lout, 
plunder, arson and killing. the mosques 
and darghas ha\e been particular targets of 
attack. The Minara 1I1asjid, the Jumma 
masjid, the Nagina masjid and many other 
mosques were attacked. The holy Quaran 
was burnt and electric fittings were destr-
oyed. At Cuttack, though the riots and large 
scale destruclion took place in November, 
1968, the Muslim minority is stili being sub-
jected to torture, particularly after the bomb 
incident in January, 1969, All prominent 
businessmen, advocates and Imams of mosq-
ues have been taken into custody and still 
tbey continue to be bebind bars, Over and 
above they being suubjected to a sorl of 
social boycott by the fascist communal 
clements. 

The report or the liDme MiniDllry ror 
the year 1968-69 makes a ve[)l Ad readin. 
when it says at page 71 : 

''Compared 10 1967. lhe year 1968 
.... ~ an ilWt'H1A in &be ~U r 
of communal incidents. Aa ... iDlt 

209 communal incidents in 1967, there 
were 331 in 1960 " 

What I would like to e,,,pha,is. is Ihat 
in a year of 365 days there were 331 riots. 
That means there has be:.:n one 
c()l1lmunal riot every dLl). It is sho,.:;king and 
hearl-breaking, to say the least. 

Permit me, Sir, to Quote also a few lines 
from an article in the S('( ular Dl'mOrrllcy 
Annual Number written by Mr. Girish 
Mathur. He says; 

"What is worse, communal dislurb .. 
anccs are now more bloody. more 
fcroci(llls than hefore: during ninc 
years between 1954 and 1960. Ihe 
number of persons killed in the com-
munal t~ was 316 hut in 1967 alone, 
as many as 301 persons were killed, 
and in the forst ,ix ""'nth' of 1968 
the number killed exceedeu the fig-
ure in 1967'" 

All this goes to .how Ihe seriousness and 
gravity of the entire problem, It is wilh a 
deep ,ense of grief that I say that in case 
effective and proper al:tion is nl,l taken and 
the situation is not brought under control, 
our country will be ruined. 

Sir, no doubt the Integration Council 
was reconstituted in June 1968 and the Rag-
h"bir Dayal Commission also was appointed 
to go into certain major communal distur-
bances of 1967. But, unfortunately, if one 
has not been very much successful, the 
otber has completely failed. So far as the 
Integration Council i. concerned little has 
been done so rar to check the comm-
unal disturbance., and Iheir recommenda-
tions have not been rull) implemented. As 
reprd. the Raghubir Dayal Commission. 
whose report hu beeD made public r~nt  
it has failed to do justice to Ihe purpose for 
which it was appointed, The report, I am 
afraid, will creale moro friction and do barm 
to lhe cause of national inlolratlon. 

The Muslim mioorily had been di_pp-
oiatment .. ~n rcpreoenlBlipn was denied 10 
il al\h •. N"lional talqralil>n Council and It 
had no llinlle repc.ICnlative leader of tbe 
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Muslim minority worth the name. Tbis fact 
has alreJdy been emphasized by me ealier. 
On the other hand, such an organisation 
was given representation about which Shri-
mati Indira Gandhi herself has said: 

"By mixing up religion with politics, 
the Jan Sangh has Dot only tarnished 
the image abroad, it has also posed 
a threat to our national unity. India 
has been divided once and now Jan 
Sangh is adopting a COllrse which 
will lead to a total disintegration." 

This clearly demonstrates contradiction 
in word aDd deed and when such is the 
state of aHairs how can we have faith in 
meh method s of the Government 1 

15 hr. 

The report of the Home Ministt·) says 
that the Integratioll Council which met at 

Srinagar on 21th June, 1968 has made specific 
ree >mrr.C d'iions relating to communal, 
regional and educational aspects and mass 
media. In thiS coon,ctioo I wis1 to point out 
that the Sayidain Committee was of the cle-
ar opinion that the poison of hatred is sou-
ght to be injected into the minds of younger 
generation through the text books in the sch-
ools and colleges and this has to be drasti-
c.1l1y reviewed. But nothing has been done 
in this regard. There has beeo a more serious 
bid at pushing 0ut the idea of secularism by 
an ideology of past-oriented sectarian idea 
of Hindu ~s tra ad  No attempt has been 
made to counter this idea seriously. 

It is an irony of fate that when some 
steps are taken, they go alia ins! the minor-
ities. On the recommendation of the Natio-
nul Integration Council. action was taken 
against the so·called objectionable writinllS 
in the pre ••. What i. the r .. ult ? Out of 52 
papers lIIIainst whom action bas been taken. 
48 papers belonll to the minority community. 
Adding insult 10 injury, there hai heen disc-
rimination also. In the case of some papers, 
the matter of objectionable writings was 
taken up by the Pres. Council which was 
satisfied by gottinl an explanation ot' relret, 
as in ca.e of 'Mother India,' wbile all the 

other papers of the minority Community 
were dragged to the court of law, not only as 
regard their writings after the said recomm-
endation of the Integration Council but 
even about what was written earlier. 

It is said in the report that the Raghu-
bri Dayal Commission is under tile examin-
ation of the Government of India This was 
the first commission of inquiry appointed 
after 20 years of clamour for judkial enquiry 
made after every communal riot. Bul th,. 
was not the sort of commission Ihat was 
desired. Right from Ihe time of its appoint-
ment, Mu,lim. had their own apprehensions 
and now when the reporl is out. they have 
been proved correct. The commission rai-
sed many all-India i.sues, but failed to dea. 
with them .atisfaetorily. It never called any 
leader of all-India stature from the minority 
community to give evidence. The report 
seems to be bureauc,atie and partisan. This 
has been a standing grievance of the mino-
rity community, supported by many national 
leadors, thai the officials and the police have 
almost in all cases failed in their duty of 
maintaining law and order and thai the pol-
ice and officials have either been silent spe-
ctators or have taken a partisan attilude 
during riots. This fact has also been very 
emphatically emphasised in the report of 
prominent members of Parliament namely : 
shri Amrit Nahata, Shri Shashi Bhushan, 
Shri K. R. Ganesh. Shri Ram Swarup and 
Shri Harii Krishna afler visiting Allahabad 
during the. last year. But all this has not 
been taken into consideration by the comm-
ission, and the Commission gives the burea-
ucracy a clean chit, without any understan-
ding of Ihe root cause of the riots and the 
behlviour of the officials, The commission 
has failed to go deep into the well-planned 
and organised conspiracy with regard to 
riolS and unmask the culprits. It has failed 
t> realise that tbe pattern, the method, tbe 
technique and the object, wherever Ihe riots 
have taken place, has been tbe same. It has 
not tried 10 unedrsland who 'pread 
rumours, who builds up lension. who 
propagates hatred .. od 8100 who has the 
organisation cldre and resources to plan 
larae-sca Ie riots. 

In cooclusion, I would .Iroolly 
that a commission should be llet up ,. 
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Government. on the lines of the Gajendra-
gadkar Commission, to go into the root 
cause of the roits, the psition of the muslims 
in s~r  denill of economic opportunities 
to them and to consider the backwardness of 
the Mu,lim minority and make recommen· 
dations to impro,e their educational. social 
and economic position and suggest ways 
and mea ns to combat the roits hysteria. 
On the basis of the report of such a com-
mission, steps should be taken to improve the 
conditions of the minorities, so that India 
may be a better and happier place to live, 
as real sccular democracy. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : Sir, many 
hon members h,'ve referred to the question 
of the official language policy. This matter 
has been extensively discussed in this House 
when the Official Lan!!uage Amendment 
Bill was discussed. After that. practically 
on all question days. we have discussed this 
matter here. The policy of the Government 
in this matter is well known. There may be 
doubts here and there. and we do our best 
to clarify those doubts. But when extreme 
positions are taken-Mr. Kandappan took an 
tr~  position and Seth Govind Das took 

another extreme position-there are difficul-
ties. and doubts arise in the minds of the 
people. 1 will do my best to clarify it. so 
that there may be no doubt about the offi· 
cial language policy of the Government. 

Our policy is of prolonged bilingualism. 
The bilingual phase in the country has been 
given a statutory shape by the amendment. 
by the amending Act that we passed last 
year. 1 would draw han. Members' atten-
tion. to the important aspect of the Act that 
we have passed here in this House That 
says Ihat English sha:' ~ n nu  10 be used 
for Ihe official purpose of the Union as 
Ion I as all' the legislatures of non-Hindi 
speaking Slales in this counlry do 
not pan a resolution saying that use of 
English .hould be discontinued, This is the 
guarantee which is given by the stalute of 
Ihis Parlia'1lent. Even afler Ihat if hon, 
Members like Shri Sulaiman Sait and Shri 
Kandappan say that we are trying to force 
Hindi down the throat of unwilllni people 

• theo it becomes eometblol which 1 cannot 
IPl'J:lentaDd. 

15.05 bra. 

(SHRI GADlLINGANA OOWD in the Chair) 

Here we have been sayinll thaI it is our 
policy Ihat Hindi should be progreSSively 
used. We have also said Ihat whilc Hindi 
is progressivel) used for Ihe official purpose 
of the Union it shall be our eodeavour and 
it shall be our definite and firm policy to 
see thaI no non-Hind i-speaking pcrson who 
is in the employment of Governmenl shall 
be pul al a disadvantage because his mother 
tongue is not Hindi. We havc passed execu-
tive instruclions and we have put it in this 
stalute. Also, while recruiling people to 
Ihe ~ rn nt service, for that purpose 
also we have assured this House. and pul it 
in Ihe stalule also. thaI no non-Hindi-spea-
king person of the country shall be discri-
minaled against jusl because his language 
is not Hindi. When Hindi becomes the 
official language of the counlry. of the 
Union Government, then il is quite legiti-
mate that non-Hindi-speaking people may 
feci that their interest rna} be in jeopardy. 
But when these legal. executive and all olher 
safeguards are provided they should oot 
have any fear. 

SHRI RANGA (Srikakulam) They 
are like the Telenaana safeauards. 

SHRI VIDY A CHARAN SHUKLA: I 
would request Ihe han. Member, Prof. 
Ranga. not 10 bring in Telenlana in this 
bigger national issue, I will ask Shri Kan-
dappan or an) body to prove thaI a single 
governmenl employee has been discriminated 
against (interruptioll). I would requesl Prof. 
Ranga 10 point oul to us even one insl/,nc< 
where a linille Bovernmenl employee hal 
suffered because his mother tonllue is not 
Hindi. 

SHRI RANGA But Ihe editorial I 10 

the Hindu are our luide. 

SHRI VIDYA CHARAN SHUKLA: It 
is our policy and we shall Btick 10 it. 

I would say that it Is not only Hindi 
that we wanl to eacouralO. We wilh 10 
eacourap aU tbe relional laOlu", enlhri· 
oed ill OIIr eoaltilutioo. We are duty-bound 
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to encourage them. That is wh) we made 
a promise here before this hon. House that 
we would make efforts to see that the 
UPSC examinations are conducted in all the 
Indian languages which are mentioned in 
the Eighth Schedule of the Constitution. 
Allhough there have been various difficul-
ties regardmg moderation formula. modera· 
tor>, examiners and keeping the same Slan-
dard in the el<amination. even then, with 
our efforts and with the diligence of the 
UPSC we have been able 10 introduce all 
the languages of India which are menticned 
in the Constitution for two compulsory 
papers of the ail· India cxamimtions-the 
essay paper and the general knowledge 
paper. This is a very important event in 
he langulge polic) of the Government and 

tb. effect of it will be known to the people 
in general only afler it has been practised 
for some time. Its effect or its importance 
is not juJged by the hon. Members bocause 
they do not realise what important changes 
it is going to bring about. 

In the universities, whenever (here was 
an effort to inlroduce the regional languages 
as the meJillm of instruction lot "I' people 
would turn up and say that they do not 
want their son; to go wilhout jobs. they do 
nol want Iheir sons to go abegging and that 
is why they want to give them education 
only lhrough English because ollly through 
English they CJn ~ t jobs. Now we are 
providing that intelligent perople. competent 
studen.s. who may not have an opportunity 
to learn the various subjects through the 
medium of English. can learn them through 
the medium of Oriya, Hindi. Marathi. Guja-
rati, Bengali. Tamil. Telugu etc .• go up to 
Ihe UPSC, pass the highest exammation of 
the UPSC and go to the highest civil service 
of the country through the medium of a 
regional language. There would be no 
further bar. It is true that the students had 
to acquire proficiency in Engli<h and then 
they could come up in tbe services. but now 
with this step. this picture will be entirely 
changed. In a few years to come. we hope 
that in all the subjects in whicb. the UPSC 
conducts examinations,. we shall be able to 
iulroduco tho examination .tbrouah the 
reaional laaguales. 

Some points were made regardihg the 
Commissioner for Linguistic Minorities. 
As the House knows, the Conslitution 
was amended, and in the Constitution 

itself we bave created this office of the 
Commissioner for Linguistic Minorilies 
and he has been given the duty of looking 
after the linguistic minorilies in the van,)us 
States of the Union. This organisalion of 
the Commissioner for Linguistic Minorilies 
sends out its inspectors and Assistant and 
Deputy Commis>ioners, and the Commissio-
ner himself goes out on tour and when they 
receive complaints the) go and sec and then 
persuade the State Govern'"cnls to give 
educational and other facilities in the admi-
nistralive field to the linguistIC minorities in 
variou.s States.We know that some rcsi'\tance 
has been met in this regard in various parts 
of the country, but thai is rr.u,h Ie., now. 
This organisation has heen able to do a 
good deal of work n ~ the work has 
not been complete. we shall endcavour to 
see that the work is compleled. 

For instance. about the Urdu languase, 
we have had troubles in some States like 
UP in particular. But we are sUIe that now 
we shall be able to overcome that trouble. 
As far as the p,oblem of the Urdu lan!'uage 
is concerned. the House knows that Govern-
ment them'iclvcs issued a special sta ~n nt 

reglrding the position of Urdu in this 
country. But I ma> sa} here that the main 
damage to Urdu 01' even to Hindi has conle 
because some people tend to mix up the 
lan8uage with r ~ n  Urdu is not the 
language of an) religious group. nor is 
Hindi the language of any religious group. 
But here in this Housc or elsewhere. somc-
times we see that this attempt is made or at 
least opinion is divided on these lines some-
times. which in my opinion is an exl remely 
unfortunate situation, because just like any 
Indian an~ua  Urdu has the highest tradi-
tions of literature and it is respected. and I 
can say that as many non-Muslims respect 
Urdu and use Urdu as the Mu<lims them-
selves. Still, if tbe interests of Urdu are 
harmed, it is not because the people' of 
India do not like Urdu but because some 
people have mixed up language with reli-
lion, may be unwitiingly. Tbey rna) be 
loving Urdu but they mix up Urdu with 
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religion and that is why the whole diFfi-
culty arises. 

SHR ISM. BANERJEE (Kanpur) : 
Nobody ha5 d0ne that. I know Urdu and 
I know Bengali also. 

SHRI S. KANDAPPAN (Mellur) Let 
him make his argument. 

SHRI VlDYA CHARAN SHUKLA: 
In the same way. the Hindi an~ua  also 
is sometimes mixed up with religion. So, 
I wOLild request that the question of language 
must be kept completely aloof from these 
religious mailers. because the two have 
nothing to do with each olher. The language 
of a p"son de;es not depend upon the reli-
gion and the rellgioll of a pe"on does not 
depend upon the language that he speaks. 

SHRI EBRAHIM SULAlMAN SAlT 
Why shou Id Government not give official 
recognition to the Urdu language and de-
clare it as the second regional language in 
UP, Bihar and "ther States 7 

SHRI VlDYA CHARAN SHUKLA: 
Any language can be dc:clarcd as the seconJ 
regIOnal language of any Slate provided it 
meets the cflteria that have been laid down, 
namely that a certain r nta~  of the 
population must speak that language; if that 
~r nta  IS reached, Urdu can be declared 

as the second regional language of UP, but 
that percentage of the Urdu-speaking people 
is not avadaole in UP. and that is the whole 
trouble. There are large chunks of areas in 
UP where there are people who live whose 
mother-tongue is Urdu, and there educa-
tional and other facilities should be provided 
to them. 

SHRI SHEO NARAlN (Basti) : They 
are there. Even this morning the Chief 
Minister of our State has made a statement. 
We have react in the papers about it He 
has mentioned Hindi, Urdu and English. 

SHRI VlDYA CHARAN SHUKLA 
Another question on wbicb some h>n. 
Memb:rs spoke, particularly my hOD. frreDd 
Shri Ebrahim SlllaimanSait and. Shri Man-
dai. was reaardina tbe GoverDment emplo-
yees. 1 hlve hJ.d the honour of makiDI·a 

statement here the other day which gave 
out the po)icy of Government regarding 
these employees who were involved in tbe 
illegal strike of 19th Septemher. There has 
been a little confusion about the temporary 
employees. I wish to clarify this point. I 
shall not be able to say exactly when and 
how Rnd which category would be included, 
but I would again emphasise our intentions 
here. Our intention is to see that all those 
Government employees who were discharged 
because of participation in the 19th Septem-
ber strike are reinstated unless there are 
aggravating ~ t rs to prevent that kind of 
reinstatement. What ate those a~ ra at n  

fdCtorS 1 We have already said that those 
agg' avating factors would mean violence, 
active instigation etc. Here, our expectation 
is that barring a few dozen employees. all 
of them, whether temporary or semi-perma-
nent or permanent would be included and 
would De reinstated. 

SHRI ATAL BIHARI VAJPAYEE: 
When? 

SHRI VIDYA CHARAN SHUKLA 
We have already issued instruction •. 

SHRI ATAL BlHARI VAJPAYEE : Is 
the han. Minister aware that not a single 
temporary emplo}·ee has been tliken back 
on duty so rar 1 

SHRI S. M, BANERJEE: May I make 
one submission? I appreciate the statement 
and the clarification on the 13lh and IMh 
of this month; afltr the st.tement and 
clarification, the Government orden were 
issued on the 16th March. Unfortunately, 
those orders do not cover temporary emplo-
yees. We are very happy at what the hon, 
Minister has stated .. 

SHRI S M. JOSHI Amended instruc-
tions should be issued. 

SHRI S. M. BANERJEE We were 
very happy to hear from the han. Mini:;ter 
that barrinll a few dozen empluye .. , all the 
others would be taken back. We hail that 
decision throughout the country. But I may 
point out that after the orders of the ISth 
Marcb were issued, of which I have a copy 
and I am sure the other Membefl allO have 
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got copies, we find that those orders do not 
Cover temporary employees. Vario)!s autho-
rities He using these orders to say that only 
permament employees who participated in 
the strike cou Id be taken back. I wou Id 
request the hon. Minister to see that the 
same orders which were made applicable to 
the permanent employees who were suspen-
ded should be made applicable to these 
temporary employees also. That is our ear-
nest demand. 

~  ~~  ~  t~t o;rrtl'Ef;T:;;r) il'Th 
~ ~ Ul/T),,;; <:!) If;<;;r ~  ~  I i'rf'l"f 
~ ~  ifi ~ ~ "+iT Ef;Tforil' fEf; ~ 
'lIimTrorr n ~ fEf; itf'Rq ~ r tr  ifi 
+lr.r oro ~ I ~t  ~  ~  ~rn  ~ 
~ ~ 'ifT:;;r 'li) n;f'fcq ~ tr  Ef;i1 ~  I 

SHRI VIDYA CHARAN SHUKLA: 
We have nd at~d our basic policy and we 
shall lake all Ihese things into account 
Our basic policy is one of sympatby: ollr 
basic policy is onc of being liberal towards 
the Government employees and we wish 
that the least number of Government emplo-
yees should be out of their jobs. We do not 
wanl that those who suffered on account of 
the illegal strike should suffer continuously 
and fer ever. That is why we have embarked 
upon this policy of Iiberali.ation. Here, 
there are many points which have to be 
considered and settled. and we are tr) ing to 
do that. The temporary employees who were 
discharged have 10 be reinstated; the ques-
lion would come about what would happen 
10 the period when tbe) were out of job ... 

SHRI S, M. BANERJEE: Already it 
bas been decided to treat it as extraordinary 
leave with or without pay. 

SHRI VIDYA CHARAN SHUKLA: 
We baye to settle all tbese thinaa in consul-
tation witb the ar u~ autborities, and we 
are tryina to do tbat. 

SHRI ATAL BlHARI VAJPAYBB: 
Lot bim take a policy dCl:ision. 

SHRI VIDYA CHARAN SHUKLA: 1 
do nOI know whether an) temporary emplo-
yee has been so far taken back or not ... 

SHRI ATAL BIHARI VAJPAYEE 
Not a single one has been laken. 

SHRI VIDY A CHAR AN SHUKLA 
But it will be done: there may be some 
delays here and there, bul delay does not 
mean that it wnl not be done. 

SHRI S. M. BANERJEE Not e\'en 
permament employees have been taken balk. 
In the Delhi Administration. not a singlc 
one out of nearly 2000 permanent empl(l)ecs 
who were suspended has been taken back 
as yet.. 

SHRI VIDYA CHARAN SHUKLA: 
As far as this particular matter is concerne(l, 
I would request hon. Members to be a 
little patient. Our basic policy is known to 
them, and I am sure they are in agreement 
with our basic policy. It is n ~ a rna Iter of 
execution, and I am quite sure that after the 
execution of this policy is over, they will ~  

be happy about the ... culion. 

Some hon. Members. parlicularly Shri 
Lobo Prabhu, menlioned ahoul foreign 
mi .. ionaries and our policy towards the 
fllreign missionaries. It is absolutely wrong 
and a distortion of facts to identify foreign 
mtsstonaries with minority communities. 
The foreign missionaries must not be identi-
fied or mixed up wilh minory communities. 
Our policy toward s the foreign missionaries 
is the same as towards Bny foreigner. We 
do not distinguish between foreign missiona-
ries and forcillners like that. VI e want to 
deal with the missionaries in the same wa) 
as we deal with any foreigner. Our policy 
regardina the minorities is well known. If 
the ChristiaD community want priests. priests 
can be bad from their own ranks. It i. not 
necessary to import foreigners for that 
purpose. But if tbe foreilln missionaries 
come and thO) arc doinl jobs in hospitals, 
leprosy hospitals. or doinll such jobs for 
whicb we do Dot find CDou,b Indians today, 
\bey are welcome to do 10. There are thou-
saadI of CORian missioDaries workin, in 
bOlpitall. 
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SHRI LOBO PRABHU (Udipi): It is 
an internal matter. Under arlicle 25 Ihe 
choice;' with us and we want foreign 
missionaries. just as you Wl'.nt foreigD ex-
perls for )our factories. ThaI should not be 
denied to us. 

SHRI VIDYA CHARAN SHUKLA: I 
am sorry. we cannOI subscribe 10 this view 
point. 

SHRI ATAL BIHARI VAJPAYEE: 
They want r ~ us know-how! 

SHRI S. A. DANGE : May I point out 
that in my young age the foreign mhsiona-
ries who were running the college compelled 
me to pray and learD the bible. When I 
grew uP. I fought a~a nst it and stopped it. 
Why are }OU trying to revive that 1 

SHRI LOBO PRABHU : You ought to 
be thankful to the foreign missioDaries. But 
for them where would you be ·1 

SHRI S. A. DANGE 
been betler. 

I would have 

SHRI DHIRESWAR KALITA (Gau- SHRI LOBO PRABHU It remains 10 
hati) : What about foreign money? be seeD. 

SHRI LOBO PRABHU: Have you no 
sense of obligation to those who have served 
you? I challenge an)body in this House, 
there is no community which has served you 
more than the Christian community. and 
these r ~n missionaries are our main-
spring. Let us admit that. 

SHRI S. A. DANGE: The missiona-
ries and the commllnity arc not the same 
thing. Foreign missionaries are not wanted 
here. 

SHRI LOBO PRABHU : That is your 
opinion. If I say ,hat ccrtain types of 
Hindu practices should be done away with. 
how would you like it ? 

SHRI VIDYA CHARAN SHUKLA: I 
would request Shri Lobo Prabhu not to get 
excited OD this. 

SHRJ LOBO PRABHU J have to get 
excited. 

SHRI S. H. BANERJEE ExcitemeDt 
at this age is daDgerOUs. 

SHRI VIDY A CHARAN SHUKLA : It 
is our view that the Christian population of 
this country is a areat asset to this country. 
They bave never laalect bebind aDY commu-
nity in patriotism to tbe country or in the 
welfare activitiel of the country. But, as the 
bon. Member, Shri Olnle, has said, we 
sbould Dot mix up the Christiln community 
here with tbe forelp mlnionaries. They are 
two ditrerent tblnas. 

SHRI S. A. DANGE 
to be taught bj them. 

I do not want 

SHRI LOBO PRABHU : Be grateful to 
them for what they have dODe. 

lilT r~~~ ( r~  : it ~ sr?J ar~ 
~  ~ OfT. T If'g I ...riff If'g IR'Ttr ~  ITt:( 'Oij' 
qffit fit; fltiff'iflfif fqw;n:r lfl[T mtJ; I 

SHRJ VIDY A CHARA N SHUKLA 
Our policy regarding foreign missions is 
progressive Indianisation. We want these 
missions to be progressively Indianiscd. We 
want more and more Indian priests to take 
the place of foreigners. We are following 
this policy with due regard to the requi,,-
ments of the situation. We do not waDt to 
force it on them. We want that it shf'uld be 
dune with Irace, with agreement. We do 
Dot want to create any issue aboul foreiln 
missioDaries here and tbere. But what we 
desire is Ihat when there are Indians, very 
loyal, good. faithful Cbristians available to 
do the work here, we sbould nol bave 
Americans and othen coming over here and 
workiol io the missioDs, because it is • 
work which the Indians themselve. caD do 
very well. 

TireD tbe question of CorelJD money 
with tbese million. was raised. 

SHal JAIPAL SINGH (KbuDtI) : I am 
lorry to iDterrupt, but I would like to have 
a clarification. There are mliliourie. or 
two typca-oCtuplilta, tbOle wbo come here 
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to proselytize, to convert. the other is a 
technical expert. Do the government sa~ 

that just hecause they are non ·Indians Ihere 
will be an embargo on them also? 

SHRI VIDY A CHARAN SHUKLA 
No, Sir I have already indica led that those 
people who possess such expertise, Or such 
qualifications which are hard to find here, 
if the) come here and do the work for 
which we do nol find enough Indians, or 
we do not have Indians at all, we allow 
thell to come here and do Ihe work. It is 
not that we put embargo on such ,eople 
also That is why there are several [leople 
who come here and they arc doing the work. 

SHRI RANGA: a~ 1 ask fur a 
clarification? There arc famous hospilals 
like that in Veil ore and we have some 
hospilals. even in my village. wher a num-
ber of doctors arc needed and they also 
happen to be mis'iionilrics 10 the s n~  that, 
on Sun a~ I they go out ~ nd Jelivcr sermon 
if t ~  arc a\ked to do so. Arc we going to 
put an ar~  on such people ? 

SHRI VIDYA CHARAN SHUKLA 
We don't. There is no question of embargo 
on such people. 

';JI S ~  mUT (B"T';9) : t ~ 

if;f 9;fPl"<:rTi1 ~  ~ 11il"1"fT 9;fPli'lTi1 ~ I 

~ r rr ~ q ~  ~ "q-r<:"T 'fT;;f "BT 
~ r  ~ I rrftiT n~  a-) <fBT ;;rT ~  

~~ r  ~ I 

SHRI RANGA Even then, you do 
not have a Vellore Ho'pital everywhere else, 
It is a unique hospital; r~ n  knows it. 

SHRI S. KANDAPPAN In 
Vellore Hospital the charges arc not high, 
It depends on the capacity of the man to 
pay. If he is a rich man, he i, charged 
more aDd. if he is a poor maD, nothing is 
eharled . 

.... ) ~ ~ IIIT'lV (mnraf) 
~  ;;r) ~ ~ ir<:T ~ t  it' ~  ant ~  

it ~  ~ ~ ~  ~ r  ~~ ;;rTO; I 
~  ;:r)q ~ "THrifT lJi) rn .rlf« lfi1Tfffff 
~  9;f'l"i't ~ iF ~ t ~ I ~  ~ ~ 
~ t ~ I hff'flffl ~ n  mq '3"if fi" 
;;rt ~  9;flR ~  ~  it ~ ~  ~  

f<:"ll"T r ~ llQ ~~ ~  ~t ~ ? 

SHRI VIDYA CHARAN SHUKLA: 
As far as the question of receipt of funds 
from abroad by foreign ss nar ~s is con-
cerned, we have got a list of societies and 
such societies can receive these funds 
and there are also Government to Govern-
~nt a r ~nts in respect of which such 

funds come. In any case, the cntrie ques-
tion is under r ~ n  We are trying to 
find out how best th;s mailer can be tackled, 
The hon, Home Minister has a r~ad  indi-
cated that he will make a statement about 
the malter and, I thrnk. this maHer will 
also be covered by that statement. 

Then, there is a small question of rese-
rvations for scheduled castes and scheduled 
tribes in t he Government service. Here, 
although certain provisions were made 
right from the beginning, some difficulties 
were faced. The Commi"ioner of Sceduled 
Tribes and Scheduled Casles has pointed 
out those difficulties to us from time to 
time, Un rtuna ~  this honourable House 
has not been able ~  find enougb time to 
dISCUSS the Report of the Commissoncr. 
This Report has been presented to the ho-
nourable House year after year. But 1 do 
not think any di,cussion has taken place in 
the last two years, I would indica Ie here. 
to furl her improve the situation regarding 
the reservations and to see that reservations 
are properly adhered to and they are pro-
perly u,iliscd, we appointed a committee 
in our own Ministry to devise and suggest 
methods so that this could be implemented 
properly They have given their report and 
we arc implementing that report and, I am 
sure. with the full implementation of tbe 
report, the situation will further improve. 

'" !!""),," ~  ~r ~  ~~ 
~ ~  ~r  ~ ~ I 
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!!:IT II, r",qq (l!'iH) it amolT ~  

t , Ofl!il'l ;loT ~ I 

'11 fatl' r~~ !III"': aUIl ~  ;;it 
3TT'lif.) 'f;il'ifT ~ I 

IIo1T ~ f<'lOiO: ~ <rsT ~~  ~ fif. 
~ t ~ ~  ~  ~ I ~  iFT Oflq; 

~ t~  q<: i!1f "iI'fT ~  q."T "f:;i 
'f;,ff ~ I if ;;f1;:r'fT ~  ~ fif. "If ~  
"II< ~ "'Ill ~  it I<il ~  il'lef Ofl,fr ~ fif. 
3Ff{ <r;jjo; ~  l);'ef <rT"!) '1'>1 '1erT 01 If ;;rrer' 
g ilT <Ill' ('ft ~ q ;;ri"f ~ "i; ? (If"') 
i'r 'f"{ OT'n<lT ~  "IT'l'T it 31'h: ~  "It;;rT 
it <r'l'T1<1 lT1<1 ~ I 

qlq 6'T i'f ~ it ;;r1'l''fT ~ rt ~ f<j; 
arl']'r ilo ~  ~ t  iii ~  """1' ~ r ~ 

~ ~  <rTi ~ ~t  i't 'liTt ~  i'r if.' 
"'·I101T f<j;QI cr) 'fIlT IfToiTloOfI"to ;;rrif <j;, 
If"'ff! ~ 311, ~  ~ n  ~ 'HQ et'll it I< i': 

r ~  ? ~  orTl:(lTI crT if q''lIT ~  ,,:r 
;;rlH '1'1 f"-"'fr ~  I 

SHRI VIDYA CHARAN SHUKLA 
The C. B. 1. does come into our purview. 
But I thought the hon. Member was inter-
vening on the subject that I was mentio-
ning. 

IIo1f II, fiorqq.: ~  f<-lil' ~  ~ f'li 
r ~ ~  iii ~  3fT'!T ~ 1<T 'l'if\' I 

-n r8rr .'I!I' !I''': ~ ~  ;il;;r" 
orr"'T ~ I ~  i'fil q)ifT qT fif. f;;r« 
rCl'lQ' ~ It iI't<'l' "-iiT ~ 

wi "!I f""q: if.11l tR'lI ij amn ~ 
6T ~  r~ ~ 'f!ll It q'll ~  'liT 
f<'I,'1lT I 

.n. flRn '"tl pw: ;;fH",1i I 

SHRI Y. B. CHAVAN : The hon. 
Member has raised a point. Certainly it 
will be dealt with. But I would give him a 
piece of information. The CBI is an inves •. 
tigating autholity for Government of India. 
H undertakes investigation provided the 
concerned Ministries give them information 
and ask them to start the investigation. 

'1i q1j r",,,q.: ro 6''' orT!f<j;) ;:lin 
it l1'1'>ff ~ - if (<< int if qq;lf ~ r  , ? 

SHRI Y. B. CHAVAN: I dn nnt say 
that you arc debarred because }OU are a 
Member of Parliament and you are free to 
approach any authority. But the normal 
functioning of the CBI is that it under-
takes investigation when a certain compla-
int is made to them ...... 

IIo1f If, f"'flo: or«PHl1Tj .nClT ~  

arm!;fn:{[I srf!llillT 1JT ~  """erT ~ I .ore 
~  ;rTi!l:: "IHT 'Ii)f "Itrlll!l' ~n  ;:r@ 

~  

-n ~  a~  fifOlJ<'I' 
~  ~ I ~  <r;jji! ~ e "'IIf; ~  j!T 
~  ~ I 

'li If! r""q.: It ~  if; -1'1'( it 'Ill 
~ r I 

til ~  "I!TI!I': ~~ 
~ r ~ ~ 'Iilf ~ r Ofril' ffi i![1'1 
;;fH 'lii:ir I 

SHRI JAIPAL SINGH : He was talk-
ing about reservation. I want to sec some 
clarification here. He confesses, and r ~ t  

so. thai the ratio fixed for the Scheduled 
Castes and SCheduled Tribes has not been 
implemented. He has again givtn U!I ano .. 
ther promise. We have been aettine promi-
ses for the last 20 years committees. this 
and that. I want to ask a Slraiahtforward 
question .••... 

MR .. CHAIRMAN : He said that the 
report had not been diiCuiled here. 
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SHRI JAIPAL SINGH: The point is 
this. I have struggle with the Railway 
Board and the various General Managers. 
When it comes to, u d n~ railway lines, it 
is the poor Adivasis who have to give away 
th'ir land and make a permanent way. But 
when it comes to employing them, they are 
asked tn go to Calcutta, Bombay and so 
on. Now there are mobile cO'TI'nissions, 
They go to the "reas. Instead of somehody 
going from Ranchi to Calcutta ... 

MR, CHAIRMAN: What is Ihe clari-
fication that he wants to seek? 

SHRI JAIPAL SINGH, He talks )f 
diffIculties. What are the diffculties Let 
him tell us the diffculties. 

SHRI VIDYA CHAR AN SHUKLA : 
I wili say here that, in spile of our instru-
ctions. in certain departments or Ministri· 
cs or in certain outlying offices. these ins-
tructions were not complied with Of some 
lacunae were found in those instruclions. 
These instances have been brought 10 our 
notice by the Commissioner for Scheduled 
Cas!e. and Scheduled Tribes. We studied 
the report and we found out where the 
lacunae were, what were the difficulties 
being faced, and we h lYe appointed a 
Study Team. They have gone into 
the whole thing and they have suggested 
the correclive method We are following 
that and we hope that we will be able to 
correCI il by and large. 

I will conclude by menlioning a small 
point r d u~ Union Terrilories The han. 
House knows that the Union Territories 
have come 10 be created not because of the 
desire of the Government of India to cre-

ale them but because of r~ special hisro-
rical reasons or sometimes vcr) special local 
situations H"e our policy is that we sho-
uld see that these Union Territories come 
up to the level of the rest of the country or 
even go ahead as far as developmental 
spheres are 'concerned, and we ared oing our 
best to do thaI, H :reo sometimes, demands 
are made for Statehood, We are goinll to 
discuss this subject at 4 O' clock as far 
as Himachal Pradesh is concerned. But 
I would say th,t, by and large, it si 
our policy that these Union Territories 
should be made into States or merled 

with the adjoining States as soon as the 
conditions are appropriate for that. We do 
not want to continue with the Union Terri-
tories except in very special Nituations like 
the Union Territory of Delhi, which is the 
national capital or Laccadives or Andaman 
& Nicobar Islands which have special gea-
graphical position, 

Having said this, I would submit that I 
have covered many of the points raised by 
the hon. members, and the rest of t ~ point 
would be covered by the Home Minister_ 

"1') nm"{ ~  it Ij'fT r~ 

~ ~~ n ~  ~  ~ n ~  "q ;rIff 
1f;) '1]:<'1 JTit. {o!!' f"it t ~  ~  if; ifl1: Ii 
+II il'ff"r ~ r~  aih t ~ 

:;l.'" 'nt ij; 1<,. it ~ ~  ~  q (11 qq;r 
ij If;;r It ""liil? if'll {If I1HI'''l it 'liT 
arrqit 'f;Tt ~~~  ~  f<'l1H ~ ? 

"') fWVT .n!I ~ t  ('T if; iil1: Ii 
if;1q;) ~  ~  '1'<'IIi?:1f;I>: '1'fqf" if "1fT 
~t ~  f""it; r~~  ~ r  WIF'!\'I ;;rT 
"1fT r~  ~ I nl' ij; "l'iT>"l if g" <'1)'1' 
ffll'l-'-T 1f;>: 7g t fq;>: "1fT lfi?: ~  ~  

~ t  ff; 1f;if a 11'1{ ~  't:t 1f;1: ~ r I 

i'rf 0'1' "lfr1:1f '1'1:1f;T1: "') ~ ifTf; ~ 

flf; (Xr ~ ~  a ;;r.;,:, ~  1 i!'T '1' <tTT ~ 
f-f; ''1' if ~ ~ t <'ItT IfTIl'. ~  OIoG' 

~ ';1;1:1 ill :;" it'TI , 

SHRI S. M, KRISHNA (Mandya) : 
Shri Chavan presides over a Minis'ry which 
has earned a notorious reputation for creat-
ing problems where there are none and for 
not solving prohlem; where they are in 
plenty. After the year 1967 Ihe federal 
aspect of our Constitution has been put 10 
repeated tests. The founding-fathers of our 
Constitution, I am afraid, had not visualised 
that in India a time would come so SOOD 
that iD about two decades the cODlress 
monopoly of power would be shatterd aDd 
Don-coDlress lovernments would come into 
beinl In \ery many States. The time haa 
come for all political parties iD tbis COUDtry 
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to pool their resources and heads together 
and think about solving the deteriorating 
relationship between the Centre and the 
States. 

Day in and day out we hear grievances 
voiced and g:nuir.ely voiced by non-congress 
G,lVcrnments and non-congress Chief Minis-
ters that they are not getting a fair deal 
from the Central Government. And. having 
been inspired b) such opinions given by 
non-congress chief ministers. it has to be 
said to the credit of the congress Chief 
Ministers also. at least some of them. mus-
tered enough courage t() question the basis 
of the Centre-State relationship. I would 
like to quote the views of three Chief 
Ministers which have been made pUblic. Of 
course, Shri Annadurai of revered memory 
was the first one to question the basis of 
this relationship. There are also two Chief 
Ministers reprc,cnting two n n n r s~ 

States .. reprcsenting two different ideologies. 
One is Shri Namboodripad and the other i. 
Shri Singh Dco representing Swatantra 
ideology. Both of them are not happy 
about the existing state of things in this 
country. 

Shri Singh Deo said: 
"The federal system had worked fairly 

well but there is need for some 
changes to ensure more harmonious 
relations between the Centre and 
States." 

Shri Namboodripad said 

"This called for a fresh approach to 
the federal system enshrined in the 
Constitution." 

Now, I come to another Chief Minister who 
h.ppens to be Congress Cbief Minister. He 
does not represent any particuldr ideology 
because Congress docs not have a particular 
ideology in this country. Shri Nijalinllappa 
stands for the kllchedi. Name the brand 
'and you will find the brand in tbe Coollress 
party. Mr. Nijalinpppa was tbe perlOn 
who coined tbi. term 'kitcbidi' Government 
in States. 

Now, we come to tbe IUllllestion wbicb 
was made by very l1IBDY includinll one of 

the rx-Chief Justices of our country--Shri 
Gajendragadkar wbo called for "the creation 
of a statutory machinery to regulate the 
Central-State ties." 

The Law Ministry which went through Art. 
263 of the Constitution felt that the Consti-
tution does not visualise any machinery for 
regulating the Centre-State relations. I 
quote from an editorial in a sobre news-
paper in this country on this parllcular 
aspect of Centre-State relations. I quote 
from the Free Press Journal of Bombay: 

"But it requires a larger vision than 
what the Union Law Ministry has 
shown. In other words. the Union 
Government must rise above ils own 
party pride and ,ense of power and 
show more concern for the country 
and its unity." 

So. what do we find when we just look 
around this count') today? There is unrest 
everywhere; there is restlessness every-
where. There is no sector or segment of 
the population in this countr) today which 
is satisfied with the thinlls Ihal are going on 
in this country. There is restlessness in 
Telengana--call it progress; there is restless-
ness In Vidarbha--call il progress; there is 
infiltration in Assam and restlessness in 
Mysore--call it progress. In the name of 
progress, do not try to put problems in Ihe 
cold storalle. As I said in the beginninll, 
the Home Mini.try docs not believe In 
solvinll any ploblem. My friend Mr. Patil--
I am iliad be is present here-·mentioned 
about Ibe Mysore-Maharasbtra border 
dispute. I know tbis is a very sensitive 
point and Shri Chavan bas a direct responsi-
bility on this dispute. Who asked for the 
creation of tbe Mabajan Commission? Did 
any leader from Mysore State ask for the 
creation of the Mahajan Commission 7 

AN HON. MEMBER: Sbri Natb Pal. 
SHRI S. M. KRISHNA: Not tbat I 

know of. It was tbe tbree billWI .. nf tbe 
Maharashtra Conlreu Committee. Sbri V. 
P. Nalk. Cbief Minlater of Maharuhtra, on 
tbe 14tb March, 1966 Itreaed--aad I quote: 

tbat tbe Maharasbtra.MYlOre 
boundary diapute aad Ooa'. _qer 
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with Maharashtra should be decided 
before the end of tbis year. 

Shri Naik was replying to the debate in the 
Legislative Assembly on the Governor's 
Address. 

Again in the Governor's Address. it was 
stated: 

The Central Government should 
apply itself immediately to the 
Mysore--Maharashtra boundary issue, 
Goa and Nager Haveli issue and 
Krishna·-Godavari water dispute and 
find solutions before the enc! of the 
year. 

Complemenlary to these statements. the late 
Shri Vinayak Rao Patil, President. Maha-
rashtra n~r ss Committee, addressing the 
Genera I Body. urged the .:entre to solve the 
boundary dispute between Mysore and 
Maharashtra ...... etc. 

So, it was nol Mysore's creation. It was 
at the persistent demands made by certain 
Maharashtrian Congress leaders as well as 
leaders of the Opposition that the Mahajan 
Commission came into being. Why did you 
appoint this Commission? You knew in 
the very first instance that Kerala was not 
going to appear before the Commission. 
They boycotted the Commission. In spite 
of the fact. you insisted and you put the 
late Justice Mahajan to the agony of going 
tbrough the whole process and studying this 
problem and finalising hi 5 report. I am 
not leavinll out Shri Chavan. In the Cong-
ress Worklnll Committee meeting on 
6.7. 1966, in the absence of Shri V.P. Naik, 
Shri Chavan said: 

Any attempt to by-pass the earlier 
decision would do .areat harm. 

What was the earlier decision? The earlier 
deci.ion of tbe Con are,. Workinll Commi-
ttee was tbat a Commbsion should be 
appointed to 110 Into the boundary dispute 
between tbe two ,reat noillhbours, Maba-

. raabtraand MYlOre. The Workin, Commi-
ttee, be said, had decided In favour of a 

one-man Commi ssion after considering the 
pros and cons of the problem. 

After ~ ns d r n  the pros and cons, the 
Working Committee had decided that a ont-
man commission be appointed. At that 
slage, a suggestion was made that a three-
man commission could ~  intO this question 
but at the instance of Maharashtrian 
leaders -I submit wilh great respect 10 
them; I am subject 10 correc',;on also--that 
a one-man commission must go into that, it 
was decided upon. Then it 'was a nalional 
decision and should be implomented as 
such'·-! am quoting Shri Chavan. 'Mahara-
shtra was fully prepared to aUde by it'. 
This is dated 6·7-66. Shri Chavan categori-
cally stated Ihat it was a 'national decision 
and should be implemented as such' and 
Maharashtra was fully prepared to abide 
by it. 

SHRI ANANTRAO PATIL : On a 
point of clarification. What was wrong in 
asking that a one-man commission should 
be appoinled and that the decision should be 
binding? 

SHRI MADHU LIMA YE: Without 
terms of reference ! The terms of reference 
should have been decided. 

SHRI S. M. KRISHNA: The point 
raised by Shri Madhu Limayc. the terms of 
reference, did also come up before the 
Congress Working Committee. 

What has been the allitude of M)sore ? 
Let us go b) stages. First, we opposed the 
appointment of a commission. Public 
memory may be short, but I would recall 
that there was an aaitation spon'ored in 
certain parts of Mysore State Where they at 
the vcry inception opposed tho constitution 
of a commi'lSion. They took up the position 
tbat the border between Maharashtra and 
Mysore, for the time being al least, is settled 
and let us not reopen it; you wlII'be open-
ing a Pandora's bOll. But nobody listened 
to this word of counsel. They still insisted, 
and Shri Nijalinaappa, who was tben Chief 
Minister, lpeaking to newsmcn on his return 
from New Delhi, made It clear thai the 
report of the commiuioo would have to be 

the lut word 011 tbe d 
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the appointment of this commission, but the 
Congress Working Committee pinned him 
down to this position. Then he comes back 
to Banbalore and tells reporters, and 
through them, the people of Karnatak. that 
'after all, how long can we go on fighting on 
such issues?' The Congress Working 
Committee decided to appoint the commi-
ssion and the Chief Minister of Maharashtra 
was wholly satisfied with it as a solution. 

I come to the other aspect, the recent 
riots in Bombay. The Shiv Sena, which J 
call as a hydraheaded 'monster, has raised 
its ugly head in this country. Following it, 
there could be a number of other senas, 
parochial in outlook. destructive in purpose. 

Shri Patil was airing the grievances of 
Maharashtrians in Bom::JaY. We s) mpathise 
with them. If 3.000 families go into Bombay 
everyday, we could very well understand 
the plight of the genuine residents of Bom-
bay. But for that, are you going to penalise 
and send away the South Indians residing in 
Bombay 7 Is Government going to SIt quiet 
when Bombay is burning? Who is responsi-
ble for it? 

Mr. Chavan and Shrimati Indira Gandhi 
who occupies the first chair in the Treasury 
Benches are responSIble. What kind of 
agitation is this? They say: because the 
M) sore-Maharashtra boundary dispute 
remains unsolved, we arc going to agitate 
against the Union MiDl.ter. including Mr. 
Chavan who comes to Bombay and Mr. 
Desai: w' ~ nOI going to let Mr. Virendra 

.. linister of Mysore to come into 
Bombay. We are a federal State. Unfortu-
nalely in both the States there are Congress 
G()vernments. If Mr. Clla.an who i, presid-
ing over tile Home Minister is not able to 
br.ng about a seUlement between two Cong-
ress Governments, would it ever be possible 
for him to bring aboul a compromise or 
settle,nent between the non-Contlrcss and 
Ihe Congress Governments? I am Dol paro-
chial; I do not claim Ihat Belpum must 
stay in My sore Stat., come what may, 
against the ",ishes of the.people of Bal.aum. 
But for heaven's lake do not keep tbi. hanll-
ing OYer MYlore and Maharallhlra; find 
some solution. How much more time do you 
need to find a solution? Time i, runninll 

out and people are not going to wait indefi-
nitely till Chavan and Indira Gandhi find a 
solution to this problem, 

There is another sin that basets our 
democracy -increasing corruption. The most 
recent statement made by Karunanidhi, 
Chief Minister of Tamil Nad u in the Legis-
lative Assembly that the assets of minister. 
and legislators will be placed before the 
Assembly. Compare this with what happe-
ned in Mysore. When Mr. Nljalinllappa 
was the Chief Minister of Mysore he issued 
notices to 67 leading men in public life ask-
ing them to give details about their assets, 
Now Mr, Virendra Patil has taken over 
after Mr. Nijalingappa had resigned and he 
says: 1 am not going to move further in that 
dIrection and I shall return back all the 
documents received from my predecessor. 
One has only to compare this with what 
Mr. Karunanidhi hdd done when he had 
come out boldly with his statement ..... 
(llIterruptions) We rr.ust have the courage of 
our conviction. Why are Congressmen 
afraid of that 7 Why should they say, when 
a demand is made to this effect, that they 
had placed their assets before the All India 
Congress Committee. Mr. Hanumanthaiya 
makes charges against the Congress Presi-
dent and this Congress President is the 
repository of all the accounts, etc. of the 
miniiters in various States! There are 
charges and counter-charges. The Santhanam 
Commission's report had not lIeen acted 
upon. 35 Members of the State Legi.hlure 
and four Members of Parliament presented 
a charge-sheet against the Nijalingappa's 
ministry in Mysore 10 the Rashtrapati and 
till today no reply has come and no action 
bas been takeD. The Santhanam Commi-
ssion recommended that when teD legisla-
ton' made a charge, that would bave to be 
gone into by a judicial or other authority. 
Under the Lokpal .. nd Lokayukt Bill, the 
Prime Minister ha s not to be questioned 
about her or his assets. What is so special 
about tbePrime Minister? 

The Prime Minister must also be 
brouaht witbin the framework of tbe Lokpal 
and Lokayukta scheme. 

MR. CHAIRMAN : Please conclude, 
YOII bave already exceeded your time. 
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SHRI S. M. KRISHNA; Yes. Sir. 
An)way. at 4 0 clock we are starting non-
official business. 

MR. CHAIRMAN; Therefore. you 
have to conclude so that I can call the next 
hon. member. 

SHRI S. M. KRISHNA ; With these 
few observations. I make a special request 
and an appeal in the name of decency, and 
in the name of smooth relationship and 
good-neighbourly feeling between Mahara-
shtra and Mysore. that Shri Chavan has to 
take a bold decision r~ ard ss of whatever 
be the consequences of such a decision. 
regardless of whatever be his reputation In 

Maharashtra as a consequence of a decisiot. 
which he is going to take as Home Minister. 
I appeal to him that he should give the 
correct lead to this countr). 

Thank you. 

SHRI A. K. SEN (Calcutta-North-
West) ; Mr. Chairman, Sir. I have been 
listening with ver) great interest to the 
serious concern voiced by se,eral Members 
of this House on both sides about the grow-
ing unrest in the country, communal and 
otherwise. particularly, the- t}pe of violence 
which has erupted after the last mid-term 
elections in certain parts of the country, 
and the violence arising out of political con-
flict, resulting in deaths and serious injuries. 
between rival groups and the consequent 
bitter feelings generated between groups who 
are pOlitically divided, parties politically 
divided and the in action which has been 
exhibited in lIovernmental quarten: in tackl-
ing with the situation. I shall deal with 
both tne communal and the political aspects 
of this IIra\'e problem which appears to be 
so potentialll' dangerous to our integrity and 
to our future progress that it brooks no 
further delay in having it complete!) tackled 
and in seeinll that the seeds responsible for 
these troubles are destroyed before they can 
become really danaerous. 

Let us take the case of Welt Benlal 
from where I C<lme. Immediately after the 
last mid-term elections, all over the city of 
Calcutta, Durllapur aDd various otber towns 
and rural areal, clashes started betweon 

workers of rival political groups. political 
parties. who had heen working against each 
other during the last mid-term elections: In 
the city of Calcutta itself, in one day 30 
cases of assaults and several assaults 
carried out by the bursting of bombs were 
reported. 1 had gone m) self to see some of 
these things. 

AN HON. MEMBER; Bagh Bazaar. 

SHRI A. K SEN; Not Bagh B,zaar; all 
over You do not know ~ utta  From 
TolI>gunge right up to Belgoria. allover, 
there was violent outbreak and there were 
clashes. I had myself seen the Chief Minister 
and the Deput) Chief Mini"e. and brought 
the gravity of the situatiun to their notice, 
and I must say Ihat the} readily agreed. 
I think the Chief Minister himself suggestej 
that some of us. illc!uding the leader of the 
Opposition in the West Bengal Assemhly, 
myself and the Deputy Chief Minister. 
should issue a joint appoal against such 
outbreaks which undermine the very basis 
of our democratic processes Unfortunately, 
two days later. I was informed that it was 
not possible for the Government to subs-
cribe to a joint appeal. But I am not so 
anxiolls for a joint appeal, if appeals really 
come and achieve their results. I must say, 
and say fairly, that the Chief Minister and 
the Deputy Chief Minister did i"ue appeals 
in their own names. 

MR. CHAIRMAN: ~ hon, Member 
may resume bia speech on Munda). 

16 brs. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

Forly-SilItb Report 

SHRI BHAUIBHAI PARMAR (Do-
had); I beg to move: 

"That this HOUlO do agroc witb tbe 
FortY-lixlb Report of the Committee 
on Private Members' Bills and Resolu-
tions presented t9 tbe House 00 tbe 
26tb Marcb, 19.9_!" 


